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fur*hsr to amend the Indzan i uccesswn Act, 1925.

WHEREAS it is expedient further to amend ~ the Indlan Successmn Act, 1925
(XXXIX of 1925) for the purpose-hereinafter appearln

It is- hereby enacted as follows:—

1. Short tltle.—Thls Act may be call d the Indlan Succession (Amendment)

2. Amendn¥ént of section 382, Act XXIX of 1925 —=In section ‘382 of the
Indian Succession Act, 1925, after the [words “‘an Accedmg State’’, -the words

~“or the State of Hvderabad” shall be mserbed




